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jhd&WEj Shri M.L.PasWafl, Registrar I/c 

Defects have not been removed. Learned 

counsel for the applicant prays fdr 1isting the case 

tomorrcF. • List on 28.5.96 for removing the defects. 

M.L.PaSWan ) 
Registrar I/c 

Shrj M.L.PaSwan, Registrar Vc 

Defects have been removed. tarned counsel for 

the applicant prays for listing the case before the 

Hon'ble Bench on 30.5 .96 for admission as the case is 
4 	

4 

of very urgent nature. List the case on 30.5 .96 before 

the Hon'ble Benàh fo admission. 

( M.L,Paswari ) 
- 	 Registrar Vc 



4./3.6.96. 
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3,/ 30.5.96. 	Counsel forthe applicant : Shri N. Ganguli. 

After certjn argurnts, the leax 

for the applicant prays for short adjou 

Adjournment is granted. List this case 

for hearing on admi€ s i - 	----.- - -. 	'%V't .LOL, 

Counsel 

ent. 

3.6.96 

(N.KI Vea) 
Memer. (A) 

Counsel for the applicant : Shri N. Gaiquli.. 

Heard. Issue notices to the respondents 

returnable within six weeks reardinq drnission an 

also on interim order. List this case on 18.7.96 

for hearing on. admission and interim order. •Notice 

shall be served dasti on respondent oriby the 

applicant and through normal channel o ottlers. / 

(.K. Vsrn4 

1ember (4 
' 

L. 
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5/18.7 .96 
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Counsel 	for the applicant 	. .1. Mr. U. Pathak 

2. M's. A. Ganguly 

Cduns'el for the respondents ,. None 

Heard Shri iPathak and Shri Gariguly. No reply 

has sO far been flied. This application relates to 

promotion in excess of the quota of reserved categories 

by the Regional Provident Fund Commissioner, Biti.ar, 

iFatna. In view of,  the issue invplved it is a £ it 

case for adjudication. Admit. 

2. 	Let the respondents be filet a detailed reply 

within sjx weeks with a copy in advance to the learned 

counsel for the applicant for filing rejoinder, if any. 

Let the matter be-placed on 21.8.96 before the Registrar 

for completion of pleadings and putting the case 

before a Bench as and .when Division Bench is available. 

b order of interim relief is Dsset1 at -hfc 

N.K.Verrna ) 
1mber (A) 

I: 



c 

O-291/96 

7.1 231..0.96. 	Both the parties are absent. u/s hs not yet 

bBen filed. List it on 26.11.96 for fill i no W/S. 

(cl,L. Paswan); 
- 	 ' 	Dy. 

- 8/6.12. 1496, 	- 	None fo the :partjes. W/s 'has 'no be.eh 

filed. Put up on 22. 1. 1997 for filing W)s. 

Fps C M.L.paswan ) 
Regis rr I/c 

9/22.. 1. 1997 	 None fo:the parties. W/s' has not been 

on 6. 3. 1997 for filj.n W/ as& 

( .P.jnha ) ripS. 	 Dy. Re istrar I/c 

	

10/6. 3. 1997 : . 	 None for the parties. W/s has not be fl filed 

	

- ' 	So far though Sufficient time was given therefore. 
In the circumstances1  it it be listed 1efore the 

- 	- 	Hon'ble Bench for direction on 7.4.1997. 

S. P. SLnha 
NPS, 	 Dy.Regjstrar I/c 
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/ 

None for the 	rties. 

/ 	w' 	not filed so far. sour weeks further 

A 
time/is allowed for the 	an*. Rejoinder,if thiy, 

/ 
may(be filed within tto 114,A5 thereafter. List it 

½ 	
/ i 	 ditCts on23.5.91 for 7 

I - I/ 
I 

J 	 (V .i4 • Mehrotra) /5/ 
p 	 1 	 Vicechairman 

/ 
23.9  on b'eh4f of respondents No. 	1, to 	) ha6 

/1 
beeP 	11eci 	TheapPlLcaflt r'y ct -e rroinder wi.fhin 

t- 

rcur weeks. 	Lt 	it on 8.3.cJ7 	oT direction. 
: 

1/ 	II 

- lehrotva) 

Vtce-chairPafl 

- 

3.3/O8.OB.97 Rejoixxier not fileci so far. Four weeks furthe 

timeis allowed 	or the sarve. kist for direction on 

30.09.1997. 
- 

I 	 (V,N.k'lehrotra) 

/ 	
S }J V 	e..Cha 

14.1 3C 9.7, 	',ince Bench is not available tday, the case 

i 	ad3ourned to 412.97 for threctiofl. 

(VK. Srivastava) 

Dy. 	Reqistrar. 

15/0.12.97 	 The apjlicant has nt f ii-edre)OInaE 

- 	thouh several chances were given theref or. 

jJist 	.t in the Aeaqy. Lst. 

iU 	(8.1)as Gupta) 	 (V•I 	Nehrotra) 
Membe r(A) 	 V iceCha irnan 



	

16/09.03.99 	None for the parties. 

1eadings in this case are complete. 	-' 
List on 18.05.1999 for hearing. 	 •--. 

(LakshmkJha) 	 (L.R.K.Prasad) 
Nember(J) 	 Mezüber(A) 

	

17/18.05.99 	For want of time hearing is adjourned to 
• 

(L i Jj.ana) 	 (s.Narayan) 
Methber(A) 	 Vice-Q-iajan S 	

Sr 

	

18/18.08, 99 	For want of time, the hearing is adjou.rned 
to 28,09.1999, 

(L.*ningj a) 	 (.Na.zayan) Sky- 	Member() 	- 	 Vice-Qaian 

19./. 28.9.99 

For want of time, hearing is adjourned to 1501,99. 

/cBs/ 	(i... MflIMNA) 	 (S. NARYAN)* 
MEMBER (A) 	 VICECHAIRMAN 

20 

33.11.99 ' 

List on 31.12.9for hearing. 
CM 

(S .Narayan 
Vice-Chairn 

	

21/ 31.12,99 	Since DB isii not available today, the hearing 
is adjourned to 04.02,2000. 

(L.}tningiiana) - 	 • 	Member (A) 
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22/4.2.2000 	None for the parties. 

List it for hearing on 13.3.2000 

JL 	•• 

AKJ 	"' 	(L.JHA) 	. 	•- 	(L.R.K.PSf5TI7 
i: 	NIMI3ER(J) 	 -, MEMBER(A) 

23/13.3.2000 	None for the parties. 

List it for hearing 	20.4.2000 

AKJ 	. 	(L.JHA) 	.. 	 U. 	-. 
MEMBER(J) M1MBER(A) 

......... . 	 . 

j. •. 

24/20420O0 	Node for the 	
' .. 

List it for heariñ 	on 24.5.2000 

kL.HVIN AKJ 	 LIANA) (L.JI) 
MEMBER (A) i.EM:BER(J) 

25/24.5.2000 	Sb, U.Pathak, cotmsel for the applicant. 

On the request of the learned counsel 

. 	 ) 
for thec 	 flst it for hearing 
on 14.7.2000. 

, 7ar 	) (La 
Member (A) 

a..) 
iier 	(J) 

26,/ 14.7.2000. 

As the 	D.B.of Court 	No. 1 	is not available today, 

list it 	on 21 .8.2000 for hearing. 

1'
>'LIMNA) (L!) 
lIE BER 	(A) lIElIBER 	(J) 
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27./ 21.8.2000. 

- 	None appears on.aitherside. List.i,t on 

24.8.2000 for hearing. In case nobody turng up on 

behalf of the applicant even on the next date, it will 

be dismissed for default. 

/CBS-/. 	(R.-'PRASAD) 	 (s. NMRIWAN) 

MEMBER (A) 	 VICE-CHAIRP'IAN 

28/24.08.2000 : Shri N.Ganguij, counsel for t1v applicant. 
Shrj R.S.Pradan, counsel for the zespns. 
Id. counsel for thP applicant submits on 

irtructcns that he wants to wit1raw the case. That being 
as such, this QA isdis sed as wfthawn. 	- 

kj 	(L..K.prasad /M(i) 	 (S .Narayan)/V.. co 

:- 

.: 
;- • 


